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Order of the Division Bench delivered by

Hon'ble shri AB.Gorthi, Member (Admn, ),

The claim of the applicent is for promdtion to L.5,G.
in the scale of pay of #.425-~640 w.e.f. 1.6.74 when his

junicr Mr,T.V.Chalam was promoted to L.S5,.G,

2, The applicant was appointed &s Postal Assistant on
23.2,.53 whereas Mr,T.V,Chalam was appointed on 10,4,53,
While Mr,7,V,.Chalam was confirmed on 1.9.55 the applicant's
date of confirmation was 1,3,61, He thus became juniof to
Mr,T.V.Chalam, This position was reviewed based on the
Judgement of the Supreme Court in Union of India v, Kavi {Jarma
AIR 1972 5C 670, It was held therein that the inter-se
seniority of the Postal Assistants would be determined

on the basis of length of service in the grade ané not

from the date of confirmation., ' Conseguently in the revised
seniority, the applicant has once again beceme senior to

Mr,.T.V.Chalam,-

3. We have heard learned counsel for both the parties,
Mr,K.5.,R.Anjaneyulu, Learned cognsel for the applicant has
drawn our attention to the cage Jiwan Singh Azad v, Union ;f
India decided by the Chandigarh Bench of the Tribunal and
also é few O.As, decided by the Madras Bencﬁ of the Tribunal
to which a reference has been made by the Chief Post Master
General, Madras in the merno dt, 8.22.1989, A careful exami;
nation of‘the aforesaid would indicate that the applicant
herein will also be entitled to grant of L.S.G. Rs.425-6400
w,e.f.'1.6.19w4. The Chief Post Master Genefal, Macras,
incompliance_%ith the judgements of the Madras Bench of the

|
Tribunal gave a direction to fix the pay of the affected
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Copy to:-

14 The Secratéry to the Departﬁant‘of Posts, Union of Indi
New Delhi,

2+ - The Chief Postmaster General, Hyderabad,

3y The Postmaster General,A,P.5.R., Kurnool.

4, The Superintendent of Post Offices, Tirupathi.

S. One copy to Sri. K.S.R.Anjaneyulu, advocate, CAT, Hyd.

6.. One copy to Sri. N.R,Devaraj, Sr. CGSC, CAT, Hyd.

7. One copy to Library, CAT, Hyd.

Bs Cne spars copy.
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individuals in the.cadre of L.S.G, notionally wee,f. 1.6,74

‘f_‘y\«cvmc_tch J
mernefit o

and to grant actual benefit from the date of actual
of L.5.G., & further direction ;és given for re-fixing the
pensionary entitlements of, the affecteé-persons in accordance
with the revised entitlements, Mr.NiR,Devraj, Standing
Counsel, for, the respondents says thaﬁighe applicant is

cgvered by the judgements referred to by the applicant's
counsel the behefit @ould be given to the applicent also,

In these circumstances,we allow the application and direct

the reSponoents to consider whether 1nfact the applicant herein
is senior to Mr,T.V. Chalam 1n view of the Supreme Oourt S
judgement in Ravi Varma's case and if so to grant him the
necessary benefits as has been done by the Chief Post Master
General, Madras, Accordingly the pay in the cadre of L.5,G,

in respect of the applicant will be notlcnally fixed w,e,f.

ﬁ .'

1.6,74 with consequential benefits also accrueing to him
notionally, Consequent to the said reafixationﬂhis pensionary
entitlements will be re-fixed and the same shall be given to
him from the date of his retirement, The respondents shall

comply with this judgement within a period of 4 months from

the date of communication of this judgement,

4, There shall be no order as to costs,

Member (Judl.) Member (Admn, )

Dated : 18th January, 1994

(Dicteted in Open Court) % N
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